377 The Constitution

g A T E A1 T, <R GTH qgH surar
A G BAAGI | AT IR AW
B12 I% a8 At T K& o 8
MAT g P oga drr feeon wfa-
#§z wgt faqmg 5@ & ¥ Asiwr
FAT & | 3L N7 AT A
m‘a.ﬁ ﬁ‘rﬁ’i u*_{cT A&l 8 ey
& oFR AT, T W I F
QF A AT OE WA & W TR WAL E
IWHT & 19+ UN UH-WT Hev
gzATer g Wi ] 1w T E wite
RATET AT WE BRI ZRT W ¢
g NS 2 F ww g7 @ §
afe @ mF Y, WA WT &7
SATAT DT EINT ¢ ALY GAGEIT 54T
[y § Wy Ta€E wwaEr g
WA HAB g’r?r F |e seir g ffﬁ
stidar & Fr3ig &, IAH AFTHIQ)
wifae o3& gy & whear ¥, yare
RIT ¥ W AT A {E7 I earA A
TqE  FUSHFI Y F, AR 3 A w9
@ g9 gar gnit | AMFT o A A
AW T EA § wlwm & oo a*r
IR At & F1 INH T wE

FEAT NG E T AEFNT B IR G
mAs ¥ WF F 0 6L w1k Frepe
F e 10 WG wfr aF et
FIHLFHA A F | HF TR F7-
T T TB 379 950 § | TR
& Saat uivary ¥R T Fsaargm
g TACT B TAA XA AT AFE
g A FTART § T A I A e
A AR WA AGE ) T Ty
SR WNE T § Y 0% 99§
M WG a7 ws Ty W oA
Fwr @t fadt ) £ a9 W VT ¥
f& 9% Fy0 mTaeR ghr | A el
AT Y L @I #GIF TG #
Fa:mara’rwa‘ré:m qaL ¢ | qw #T
A AT T AT FT T GHAT FAT
fEE | 57 @ B A R
FTTE ¥ | Algw @R AT FR A%
AT FTHT TATEFI 2% 5T AT 27
FrRTIET 48w TG :ﬁmf-nr
7@ fad e oAfE W 9E |
aF § | FIFIT 4 FE AT § 1 A
TR13 wdY /% @Y §1 w0 P
AT T | W TAAT, WA A A9

[2 JUNE 1995]

(Amendment) 378
Bill, 1995

97 ¥ gdar 4vinNe ¥ sak IR
1115 @Y & &t gz agt am T
2 ga i s I9w AT FEAAD
BFET ot THET WY ABT @r AW AET
gt M G T HUAT FoOT THE
w41 WigT ™ fTur d & wgmadt
at Rafew &= & (5o 78 £ =W
5 @ g £ wiiw g § mmaw
9 meaar fwE AY sEiT # G
Hi TAIZF T M7 FINT B & FUT
YR ESH ¥ qed )Y s @
o # W wAd F0 APy WWAg
A | T4 T B o ug o T
7§ wiagaty g amrg AERT
GAATr § B FIHTT T I TN 7
WEA WY & AlE o w1 g AN
ITAE FE Tfgh, g WA
= wfgh  sgdvg AR sEMIMiaT
o 21 gwac 1 A T e duw
B MY sF A &1 fagaw g
AT ;I AW FY T@Hr T FET G
K quART g s wome sragEfE BT
X 6 %3 FaH IsW  waw fagH
FE g @ g g R ¥
g9 § ot @@ awE $W0E
HUTIE |

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): In the morning we had a
discussion on the Patents Bill.
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THE PATENTS (AMENDMENT)
BILL, 1995—CONTDO.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) AND MINISTER OF
STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA
SAHI): Madam, | beg to move:

"That the Bill further to amend the
Patents Act, 1970, as passed by
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the Lok Sabha, be referred to a Select
Committee of the Rajya Saona consisting
of 21 members, namely: —

Dr. Murli Manohar Joshi

Shri K. R. Malkani

Prof. M. G. K. Menon

Shri Pasumpon Tha. Kirut-
tinan

Shri Ashok Mitra

Shri Chaturanan Mishra

Shrimati Renuka Chowdhury

Shri Janeshwiar Misra

Shri Digvijay Singh

bl .

©oOo~No O,

10. Shri G. Swaminathan

11. Shri Ashoke Kumar Sen

12. Shri V. Kishore Chandra S.
Deo

13. Shri V. Nafayanasiamy

14. Shri Surinder Kumar Singla

15. Dr. Shrikant Ramachandra
Jichkar
16. Shri Suresh Pachouri
17. Shri Rameshwar Thakur 18.
Shri Venod Sharma

19. Shri Bhubaneswar Kalita
20. Shri M. Rajiasekara Murthy

21. Shri John F. Fernandes

with instructions to report by the first day
of the next Session."”

The Question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI MATT
KAMLA SINHA). Dr. M. Aram, please.

DR. M. ARAM (Nominated): Madam,
Vice-Chairperson, ... (Infemip-tions)

DR. BIPLAB DASGUPTA (West Bengal):
Madam, have the names of the committee
been announced?

[RAJYA SABHA]

(Amendment) 300
Bill, 1995

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SLMHA): Yes.

DR. BIPLAB DASGUPTA: How

can this be done, Madam? There has been a lot
of discussion on this earlier and we proposed ...
(interruptions) What is the relevance? None of
the leaders who suggested the amendments are
here today. | am here. | have just heard. | have ,
come. Can we have the names so that we can
have our views on this? {Interruptions) | had
just gone but for two minutes. Suddenly, it (
cannot be steam rolled like this. We must have
the names and have a discussion on that...
(Interruptions,)..

SHRI K. RAHMAN KHAN (Kar-
nataka): The motion has been adop
ted.

DR. BIPLAB DASGUPTA: Which are the
names which have been adopted? ... You
suddenly raised it in the middle of the
discussion on the Private Member's Bill.
When the discussion on the Private Mem-
ber's. Bill is going on, how can it come like
this?

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): | took the sense of the
House. The House accepted it. It was done
with the permission of the House.

DR. BIPLAB DASGUPTA: Madam, we
just pulled out for two minutes. How can it
be done like this?

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Shall | give you the
names?

DR. BIPLAB DASGUPTA: Please,
Madam.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): The names are:
1. Dr. Murli Manohar Joshi
2. Shri K. R. Malkani
3. Prof. M. G. K. Menon
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4. Shri Pasumpon Tha. Kirut-
tinan

5. Shri Ashok Mitra
6. Shri Chaturanan Mishra

7. Shrimati Renuka Chowdhury
8. Shri Janeshwar Misra

9. Shri Digvijay Singh

10. Shri G. Swaminathan

11 Shri A. K. Sen

12. Shri V. Kishore Chandra S. Deo
13 Shri V. Narayanasamy
14. Shri Surinder Kumar Singla

15. Dr. Shrikant Ramachandra
Jichkar

16. Shri Suresh Pachouri

17. Shri Rameshwar Thakur

18. Shri Venod Sharma

19. Shri Bhubaneswar Kalita

20. Shri M. Rajasekara Murthy

21. Shri John. F. Fernandes

DR. BIPLAB DASGUPTA: Madam, if it is
the composition of the Select Committee, then

we will boycott this Committee. It will
not  function. The point  which is
discussed  and which is also known to the

Industry Minister is this: This Committee
should reflect the composition of the House
and we had a proposal of 16. .. (Interruptions)
.Just  a minute. If you want the Committee
to function, please listen. ~ The composition,
should reflect the  composition  of this
House. There was a discussion. ...
(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA). Dr. Biplab Dasgupta, you
can raise this issue after the discussion on
the Private

[2 JUNE 1995]
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Member's Bill is over.
Private Members' time.

Don't take the

DR. BIPLAB DASGUPTA: Madam, why
should this be raised in such a manner?

THE VICE-CHAIRMAN (SHRI
MATI KAMLA SINHA); | had taken
the sense of the House. Why was
it raised in the middle of the dis
cussion on  the Private Member's
Bill?

MINISTER OF AGRICULTURE (SHRI
BALRAM JAKHAR): Now, there is no
question of discussion. ... (Interruptions)...

DR. BIPLAB DASGUPTA: Madam, this
cannot be done like this. We had a discussion
in the morning in the House. We raised two
objections to the proposal made by the
Government. One is this: Within the House
the Congress Party represents only 40 per cent
of the Members, but it suggested a Committee
with 50 per cent Members — more than 50
per cent. We said, "We don't accept it." Then,
there was a lot of discussion in the presence of
the Deputy Chairman, Mrs. Sahi and others.
We suggested a list of 16, out of which some
have been taken. That is true, but there are
many other additions which have been made
to the list without any consultation with us.
The point | am making is this: You can
impose a committee like this without any
notice, but this Committee will not function.
We will boycott this Committee. It will not
function. We had just gone out for two
minutes, and suddenly somebody came and
announced this in the middle of the discussion
on the Private Member's Bill. This cannot be
done. We cannot permit this to happen. |
suggest that this issue should be opened again
after the discussion on the Private Member's
Bill is over. Before we take up the issue of
reservation for the SC/STs,
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[Dr. Biplab Dasgupta—Com.]

lit this issue be opened again and let a decision
be taken on this. It cannot be done
surreptitiously. If you do this,  then you
are  destroying whatever trust we still have
in this Government and this Committee will
not function. We will boycott this
Committee. The entire Opposition will
boycott this Committee. .(Interruptions) ...
If you want the Opposition to boycott the
Select Committee, then go ahead. = When
the Patents Bill will come up eventually before
the House we will reject it-That is what we
want.  We  will muster the majority and
reject the Patents Bill.  If you want to bring
the Patents Bill without consultation, then it
is adifferent thing. This Committee  will

not be accepted. None Of the
Parliamentary ~ Affairs Ministers is present
here. How can it be discussed here? We
discussed

something there over a cup of tea. We came to
certain conclusions, certain promises were
made, but you tame here with something
else. What kind of trust can we have in this
Government? This cannot be done. It is not
possible. | think whatever decision  has
been taken wrongly, stealthily and
surreptitiously by taking advantage of the
absence of the Opposition leaders here. That
should not be permitted. It hould be reopened
just after the discussion on the Private
Member's Bill is over. Madam, this issue
should be taken up and  discussed again.
Thisis my proposal before you.

THE VICE.CHAIRMAN (SHRIMATI
KAMLA SINHA): Mr. Aram,

DR. M. ARAM: Madam, Vice-
Chairman, | am grateful to you for
this opportunity to speak...................

[RAJYA SABHA]

(Amendment)
Bill, 1995
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AN HON. MEMBER; Madam, it is
Private Members' time... (Interruptions) ...It
is mockery of Parliament.

DR. BIPLAB DASGUPTA: Madam, 1
will ask the Industry Minister if she wants it
not to be a mockery...

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Dr. Dasgupta, if you want
to raise this issue, you raise it after five
o'clock. It is Private Members" time now.

SHRI DIGVHAY SINGH; We Want the
same thing. We can postpone it now. We can
discuss it after the Private Members'
Business.
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DR. BIPLAB DASGUPTA:
Madam, it has been decided...

THE VICE-CHAIRMAN ( SHRIMATI
KAMEA SINHA): I*f you want to raise it,
you raise it after 5 o'clock. Don't Waste the
Private Members' time.  Kindly tate your
seat.

THE SMALIFAMILY (INCENTIVES
AND MOTIVATIONS) BILL, 1991—

DR. M. ARAM (Nominated): Madam, | am
very grateful to you for this opportunity to
speak on a Bill of supreme importance. The
subject of the Bill, the small family, will be
the single most important factor in shaping
the destiny of the Indian nation. I commend
the initiative of the hon. Member, Shri Suresh
pa-chouri in highlighting our number cue
problem, the population proolem. The
Statement of Objects and Reasons says, "This
is the root cause of almost every problem
which the nation is facing today."

Madam, may | take a minute to delineate
the historidal perspective and the global
scenario. In the year 1650, about 350 years
ago, the entire world had a population of only
50 crores. The annual growth rate at that time
was only 0.3 per cent.

It took 250 years for this population to
double i.e. to become 1000 millions, around
the beginning of this country, i.e., 1900.
Since then the world population has been
galloping and indeed exploding. It has
already crossed five billion. By* 2000 it will
cross six billion. Experts who have calculate
the carrying capacity of the earth say that the
carrying carjacity of the earth is about eight
billion. But, the population of world may
cross eight billion and it may reach even up
to 10 billion. It is a population bomb which is
more insiduous. more dangerous than even
the nuclear bomb.

Madam, the population of India at
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(he beginning of this century, i.e. 1901
was 240 millon.  In 1947, when our country
became free, we had a population of 340
million. In 1981, the population had
doubled. It was 630 million at that time.
According to the 1991 e'ensus, the
population was 850  million. It has
already crossed 900 million and according to
the 8th Five Year Plan document, by 2001,
we would have a population of about
1000 million. To be exact, according to
the 8th Plan projections, it will be 1006
million.  Even after 2001, the population
of India will go on increasing, i.e., if the
present trend continues, by 2011, the
population would be 1164 millions. The
population will not stop at that level. It will
go on increasing. When it will stabilize is
not clear. Some say it will  stabilize by 2050,
some say it will even take longer. But much
will depend upon what we do now and in
the next  few years. But one thing has been
projected by many, that in the  next century
i.e. 21st Century, India will become the
most populous nation in  the world.
India will beat China in the population race,
if not in the sports race, and  we will take the
first place in the world as the most populous
nation, indeed a dubious distinction.
Madam, the Bill moved by our hon. friend,
Shri Suresh Paehouri, defines the small
family as a family of four; two parents and
two living children. This Bill indicates steps to
promote the small family norm amongst the
general public. bv payment of monetary and
other incentives, preferences in recruitment
and promotion in nnblic services, advance
of easy loans for housing allotment of
house sites and education facilities in Ken-

drivn and  Naovodava  Vidyalayas. The
Bill also proposes disincentives for
Government  emolovees such as denving
increments and promotions to  those
empolovpes  who have more chilldren.
Further, the Bill provides that the

incentives and disincentives,



